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Winter offi ce: November-April
Parivesh Bharvm, Gladini,
Trmsport Nagar, Nmal,
Jamrnu-180006
Ph.lFax.0l9,-2476925

Government of Jammu and Kashmir
J&K Pollution Control Committee

vH.#.mt
Surnrner offi ce: May-October
Sheikh-ul-Alarn cmpus,
Behind Govt. Silk factory,

Rajbagh, Srinagar (J&K)- I 90008
Ph./Fax.0l94-2311165

The Consultant (Judicial)
Hon'ble National Green Tribunal (P.B),
New Delhi.

No. JKPCCA{GT/I2 st23t 2-l 6- 21 1 DL I y -0s-2023 .
Sub: - O.A No. 70612022 Order Dated 17-05-2023 before the Hon'ble National Green

Tribunal, Principal Bench, New Delhi titled Asgar Ahmad Najar Versus
Ministry of Environment, Forest and climate Change & ors.

Ref'.: Hon'ble National Green Tribunal email Dated 23-05-2023.

Sir,

In compliance to the Hon'ble National Green Tribunal Order Dated 17-05-2023 in

O.A No. 70612022 titled Asgar Ahmad Najar Versus Ministry of Environment, Forest

and Climate Change & Ors., kindly find enclosed herewith the Status and Acton Taken

Report submitted by the Joint committee constituted in this regard.

The Status and Action Taken Report may kindly be taken on record and placed

before the Hon'ble NGT for consideration and with the request to grant sufficient time to

District Magistrate Ramban and Member Secretary J&K Pollution Control Committee to

take appropriate remedial measures in accordance with the recommendation made in the

report of the Joint Committee, taking into consideration that the Joint Committee report

has been submitted on 14-08-2023.

Yours faithfully,

Encl: (As above)
(K. Ramesh

Member
JKPCC, J

Copy to the: -
l. District Magistrate Ramban for information.
2. Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Govt. in Hon'ble NGT

matters in New Delhi, for information and necessary action. This is in reference to
Gort. of J&K Order No. 8495-JK(LD) of 2022 Dated 12-10-2022.

3. PA to Chairman, J&K PCC for kind information of Chairman.

S
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Fmail:
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Report of the Joint committee in compliance to the Hon'ble NGT Order dt.
17.05.2023 in the matter of O.A. No. 706/2022; Asgar Ahmed Najjar Versus
Ministry of Environment, Forests and climate Change & Ors.

l. Background:

The report of the joint Conrnrittcc tlatctl I 7/04/2023. in the matter o,' O.A. No. 70612022; Asgu
Ahmed Najjar lcrsus Miuistly ol' lirvironmcnt, l,orests antl climate Change & Ors dated
l7104/2011. srrtrnritc.d i' c.nrpliarcc ot' carlicr ordcrs datecl zulgl2o2z, l1lll12022 and
10/01/10l-1 rr'as ctrttsidered lry llon'ble National Green Tribunal on 1910412023. Hon'ble
Naticrnal Green Tribunal issued further directions in its order dated 1910412023 as under:

"ll'e cttnsidcr personal appeoronce of the Districl Agriculture Officer, Ramban, Regional
O.llicer. Rontban, divisional .foresl fficer, Ramban and District magistrate, Ramban through VC

ba.fitre this n'ibunol on next date of hearing to be essential for assisting this tribunal in just and
proper adittdication of the questions involved in the case and they are accordingly directed to
rcntain present before this tribunal on thal date. "

Some objections to the report of the Joint Committee and status report regarding the present

status of the project and action taken by respondent no. 8-Project Proponent were also filed by

respondent no.8-Project Proponent vide email dated 14.05.2023.

It was directed by the Hon'ble National Green Tribunal vide order dated 1710512023 that:

"The Joint Committee, as already constituted, is directed to visit the site again, associate the

applicant at the time of inspection, talre into consideration the suggestions and recommendations

made by the Joint committee in its report and by the District Mogistrate, Ramban in his report,

look into objections made by the respondent No. 8-project proponent and suggest the remedial

measures required to be taken for redressal of the grievances of the applicants and violations oJ'

the environmental norms. The Joint comminee shall submil its report on or before 11.08.2023 by

email at judiciol-ngt@,gov.in preferably in the form of searchable PDF/OCR Support PDF and

not in the form of Image PDF. The Joint Committee shall send a copy of the report to respondent

no. 8-project proponenl as well as Dislrict magistrqte, Ramban and the Member Secrelary,

JKPCC.

2. Report of the Joint Committee:

In compliance to the directions of Hon'ble NGT, the joint committee comprising of Shri Zaheer

Abbas, Sub Divisional Magistrate (SDM), Banihal (representative of Deputy Magistrate,

Ramban), Dr. Narender Sharma, Additional Director, CPCB Chandigarh (Representative of
CPCB, New Delhi) and Shri Sanjay Rathore, Divisional Oflicer, PCC Ramban (Representative

of J&KPCC) visited the site on 20.07.2023, the date fixed for conducting joint visit by Deputy

Commissioner, Ramban vide his offtce communication no. DCR/ARA/2023-241202-09 dated
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l'1.07.102i. 'l-he applicant accompanied by other inhabitants of village Chanar, Bankoot and the
rcprcsentatives of the project proponent were associated and were also present during the visit of
sitc.

The point-rvise fachral position lcgalding lhc cornpliancc lo thc rcc6mmcn{ations made in the
earlier repofis of thc.ioinl cottrrnillcc lrv lhc rcsporxlcnt rro. 8-pr6lcct pr()ponent vis-ir-vis to the
ob.iections tllcd by rhc 1'rroicct Prrrlorrcrrl is srrlrrrriflctl irs lirll.ws in 'lahlc l :

Table l: point-u isc firclrral ;rosilion rcgartling lhc compli:rnce to the rccommendations
made in the carlicr rcport of thc joint conrrnittcc hy thc rcspontlcnt no. g-project proponent
vis-i-r'is to thc obicctions filcd ts on 20.07.2023.

I s.xn Ycrification :rnd factual
Report of .Ioint Committee
as on 31.03.2023,
obsenations and
reco m m end ations th ereof.

Non-Compliant
regard to tunnel
Discharge.

with
waste

A sedimentation tank
comprising of 03 chambers

, for the treatment of muddy
, \r,ater coming out of the
' lunnel T-77 A, was found
I constructed near the

, northem face of the tunnel
i but without any arrangement

i tur senling/removal of the

imud/slush.'Ihe unsettled

] tunnel muddy water was

still being discharged into

drain on down slope passing

through one sidc ol' the

villagc, through pipc

connected at thc bottorn ol'

sedimentation 'l ank.

Point-rvisc rcsponsc cum
obicction and clarilication of
thc Project Proponent

Verification and factual'
Report of .Ioint Committee '

as on20.07.2023

a. Observation of the joint
Committee to the extent that
there is .non-compliance'

with regard to tunnel waste
water discharge is completely
flawed, miscalculated,
erroneous and inaccurate foe
the following reasons;

i) It is not in dispute, that the

Project Proponent has made
proper arrangements by
constructing a Sedimentation

Tank having 03 chambers, as

per the recommendations of tlre
earlier factual report ofthe Joint
Committee, However it is
wrongly alleged that thc
runsettled tunnel nruddy wat!'r is
being dischargctl into thc tlrain
tlrrough a pipe conncctctl at thc
boltotn ol'scditlcntat ion tunk.

It was earlier reported b)' the

Joint Committee in its report

dated 17 .4.2023 as follow s:

A sedimentation tank
comprising of 03 chambers tbr
the treatment of muddv water
coming out of the runnel T-
77A, rvas tbund consrructed

near the northem face trf rhe

tunnel but lvithout tn)' ,

iurangement ti-r :

settling/removal of the
mud/slush. The unse[led ,

tunnel mtrcldy water \\.i.ls still
being dischargctl intrr dnrin rrn
dorvn slopc' plssing thrr)ush
()nc sid,.' of thc village.
through pip(. r'orulected at the

bottrrur ol sctlinlcntxtirtn'fank.

l'he Joint ('ommittee

revisited all the geo-taggetl

lthotogruphs tuken front
ii,1 lt is clllilictl tlrlt thcre is rrrr
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case of 'non-compliance' as the
Joint Committee has wrongly
observed or misconducted that
the flush pipe was main flow
pipc which is at the top of the

tank. ln fact, the pipe connected

at the bottom of the

Sedimentation Tank is meant

for the purpose of flushing the

slush at the designated area on

the acquired land of the

northem railways and the
pipeline at the top of the tank is

used to discharge the water

after completion of the

Sedimentation process.

iiD It is further clarified that
the photograph filled by the
joint Committee with its report

and enclosed as Annexure- ! At
running page 147 has been

clicked from another angle

which shows both the flush and

flow pipes separately which
were present even at the time of
the construction. Hence, there

Is no case of 'non-compliance'.
Colored photographs showing
clear placement of flush and

flow plpes are annexed

herewith and marked as

Annerure R{46(Copy).

iv) Even otherwise, the
tunneling work is progressing

towards completion and the
flow of water is already moved

to the opcning of the tunnel i.e.

towards Jammu end and water
line of Tunnel T 77D is

various directions, during
earlier visit to re-verify lhe

Iacts nt.r.L objections raised
by the project proponenl The
loint Committee with utmosl
responsibility submits thot
this is an altempt by the
Projecl Proponent b
mbrepresenl and mislead the

invesligations. Therc wo.s

only and only one pipe ond

lhat too connecled a, the
botlom of the seltlhg tanh

leading to lhe dbchorge of
wasle n ater containing silt
onlo the agriculturc land
without ony trcalmenl of
wosre woler.

Geo-tagged Photogqhs oJ
the settling tanh showing pipe
connected at the bottom o!
sedimentation lanh laken by

the foinl Conniltee on

31.03.2023 are eaclascd os
Annexure-l, which clcorly
indicole lhe foctual puition
and nulljlies thc objatioas
raised by the pmject
ptoponent, in this regail

Futther, lhc aideacc in this
rcgatd wos abo providcd by
the Appllcaat dwiag thc vbit
on 247/2023, ia thc lorm ol
i) photo$aphs showing
burstlng of tanl- when the
scdllng taa* wostbst pat into
o@alba wllh ove(low pipe
os Ana*we2. ii) Lelter
written by the applicant lo lhe
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Non-Complaint
regard to tunnel
wrter.

with
wrste

pJrn*ncniiy plugged. whilit
cnsuring that no dc-watering is

donc lowanls villagc i.c.
('hanar sidc. ln this rcgard,
propcr irrtinration has hccn
givcn lo lttCON i.c.

Rcspondcnt No.07. Copy of
[,cl(er datcd 06.04.2023 issued

to IRCON is annexcd hcrewith
and markctl as Annexure R-
8137.

v.) Furthermore IRCON vide
letter dated 06.04.2023

informed Dy.Commissioner,

Ramban that the Project

Proponent has permanently

channelized the water flow
towards the Jammu end and

temporary water line of Tunnel

T-77D is permanently plugged,

whilst ensuring that no

dewatering will be done

towards Chanar end. Copy of
Lefter dated 06.04.2023 issued

by IRCON to Dy.

Commissioner Ramban is

annexed herewith and marked

as Annexure R-8/38.

District oulhoritY, with regard

lo bursling of the lank and

salely ol lhe inhabitants

(Annexure-3).

This lurther conlirms that the

setlling lank was never

operated bY lhe ProPonenl

and wasle waler conlaining

silt/mutt was discharged inlo

lhe village lhroughout lhe

implementalion ol the

projecl

Cufient slalus:

During the recent visit, it was

observed that the Tunnel

waste/seepage water from the

main tunnel has been diverted

towards the Jammu end bY

laying the drain inside the

main tunnel T-77D and

nothing was diverted through
the abandoned tunnel T-77A.

Same as above.2.

A sedimentation tank

comprising of 03 chambers

Obsenstion of the Joint
committee to thc extent thrt
there is 'non-compliance'
with regard to tunne! waste

water dischnrge is completely

flawed, miscalcuhted,

An intimation letter in this
regard vide No.
rRcoNi l 0 l 4/J&w 1 4t t 0 1 4 n -
77D dated 6.04.2023 from
IRCON I nternational Ltd also
stands submitted to Dy.
Commissioner Ramban.
(Copy Enclosed as

Annexure-4).
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,! It w'as observed that a small
portion of the soil has

started sliding down just

below the gabion wall
provided by the proponent

near Northem face of tunnel

(Photographs 7 of the

Annexure-4 of previous

report enclosed as

Annexure-III).

It is recommended that apart

from providing the

compensation for the loss of
crop, the remediation of the

agriculture land damaged as

verified by the Agriculture

Officer, is to restore to its
original condition bY the

Proponent under the

supervision of concerned

Agriculture Oflicer ol' thc

area.

During the recent inspection,

it was has been observed that

the proponent has constructed

a PCC retaining wall near the

Northem face of the tunnel in

about 20M length and 3.0 \l
above ground in height.

4 First and foremost, it is clarified
that the compensation assessed

by the Chief Agriculture
officer, Ramban i.e. an amount

of Rs 69084/- (Rs sixty nine

thousand and eighty four only)

is qua remediation of the land
only and the said amount has

already been deposited by the
project proponent. It is

submitted that the said land is

acquired by Covernment as pcr

revenue records. Clopy ol'

reveuue reconls shttwing the

ownership of the said

agriculture land annexed

(Photograph enclosed

Annexure-5)

als

erroneous and inaccurate for
the following reasons.

ln rcsponse to Objections at

S.No 3 of the table, the

response/ objections mentioned

at S.No. I of this table may be

read as part and parcel in
response to the present

paragraph, contents thereof are

not repeated for the sake of
brevity.

I
i

I

for the heatment of waste

water was found, but

without any arrangelnents

for still being discharges

into drain.

The Joint Committee

reconfirms that the amount Rs

69,084/- so deposited is onl.v

compensation assessed tbr the

damaged crop which does not

include the cost tbr

remediation of the agriculture

land to restore to its original

condition as recommended by

the Joint Committee. fiir is

again on atlempt by lhe
Project Proponent lo mislead
the invesligation by wrong
inlerpretotion and

misrepresenlalion of the lact
!!{'_.Dg_:!, be 19!ia9ya

I
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hcrcwith and marked as
Anncxurc R-8/41 (enclosecl as
Anncxurc-lV)

from the letler wrilten bY the
Projecl Proponent ,a Chief
Agriculture Officer, Ramban

vide no.

A BC I/I RCON/J &K/ C N2023.
24/588 dated 15.06.2023
(Annexure{) requesting to
advice that whether the

restoration of the agriculture
land be carried out by project
proponent or the amount of
restoration be deposited in the

office of CAO/or any other
office as advised with the sum

of amount to be deposited.

Current Status:

As per the leuer of ABCI
Intemational h/t Ltd vide Ref.
no.

ABC I/IRCON / J &K/ C Af2O23 -
241380 dated 21.07.2023, an
amount of Rs 69,084/- has
been deposited vide RTGS-
Reference:

F88T23202747073l/Sub
Divisional Magishate in the
Account No. CD-621 (copy
enclosed as Annexure-Z).

The assessment of the cost of
damage and work on the
remediation of damaged
agricultue lancl were yet to be
done, when the
Conrmittee visited
20/7/2023.

Joint
site on

tlo*,ever, as inlormed by the
No ul OlJicer representing
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.I&K PCC on 12/8/2023:

The cosl of restoralion of the

ogriculture land, damaged

due lo discharge of untreated

urasle woler has now been

as.sessed hy lhe District
Agriculture Ollicer
(Annexure-8), as Rs.

293391/- and the project

proponenl has deposited lhis
amount, as well on

I 2. E. 202 3 (A nnexure-9),

undu lhe direclions of
Deputy Commissioner.

As far as the issue of title of
the land is concerned. the

report of same is being filed
by the District Magistrate

separately.

The joint comminee during its recent visit verified compliance of the recommendations by the
respondent No.8-Project Proponent, as follows:

l. Construction ofthe pucca drain passing through one side ofthe village (natural drainage
on down slope).

2. Layng of concrete ramps over the pathways/crossing points over the drain.

3. Construction of settling tank for the muddy water coming out of the abandoned Tunnel
T-77Abul the same was not made into use when the joint Committee visited the site on
3l .3.2023. However, the settling tank was found dismantled and the turnel seepage water
is now permanently diverted through the main tunnel T-77D since 6.4.2023 nd no ',varer
found diverted through the abandoned tunnel and village drain.

4. A gabion wall provided to rctain the muck dumped along thc hottonr of the dturrp in the

railway acquired land.

5. Store lbr emply cement bags providcd.

6. Construction ol'l)CC retaining wall lbr slopc stahility outsitlc t'ace ol the abandoned

tunnel '[-77A wlrere a small portion ol'thc soil was tiruntl slitling down in previous visit
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on l l.3.20li just lrclou' thc gtl.riorr *all pLovitlcd hy thc proicct pr()poncnt in a lcngth ol'
ahout 20 lvl anrl -l N4 in hciglrt irlrrrvc grountl.

7. Dcpositr'd rlt orll(rullt ol'Ils (r().(lll4/- rs annual dnrnngcs asscssc(l hy the (lhicl Agriculture
Otlicrr'. l{autlrrn tbr thc ctops l{atri & Kharil'irr olljcc ol'thc Sub I)ivisional Magistratc,

Ilanihrl.

8. Thc cost o[ rcstonti(ru ol tlrc agriculturc land, danragcd duc kr dischargc o[ untreated

\\ilslc \\ irtcr has uorv bccn asscsscd hy tltc District Agriculturc O l't'iccr, as Rs. 29ll94i=
uud 1h,.' proir'ct nlopoucnt hirs c[positcd this amount, as wcll, under the directions of
l)r'Itttr ('trutmisSiOIlCr

9. Thr' renrediation rvork utilizing the alnount deposited by the project proponent to rhe

I)istrict Adrninistration is yet to be started,

l hl .rtx'rvc' t'actual position as on l318/2023 is being submitted for the consideration of Hon'ble
\(iT. in this regard.

,,k),l)^l
Additional Director
CPCB, Chandigarh

.P
./ ->

ha, Mussarat lslam, JKAS

District Magistrate
Ramban.

t3.o8.2o23
SanJay

DO, J(PCC

Ramban
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{r6Y=I -g 

=c tr} wa"r fulqts
(qnd vlq,r{ .r,t irrdrc)

IRCON INTERNATIONAL LIMITED

.;,

Eanihal0flico :

i SBRL Proiert,
,,.(ravah. Posl-Banrhol.

I sfl-Ramb.rn, J&K.18? 146
'., e Fax 01S-08.255:08

Alu,rEXU{E_

, NrT

^^ ,... 
(.o?gw.oF tuot( uNDtRtaKtNct

An ,dtcgratgd Eoei n oatlng n d Con ruchon Comprny

.lrmmu Olflco
I tlilltll Pr4crl ethr.e
!.,ittyam aonpte r . MetlJe a*et
J.ltrrtu 18OO | |

T('t ()llti-248484? Far )i't1 24&43i2

\.-oNj1 0 I 4r.t,\K/1.1il01 4/T-770 L)ab Art 0/, 2')2',

S.b \tater coming out from Tunnel T"77D.

Ref ABCI Lener No. ABCUIRCON/J&IVC /22-231362, dated:05-04-2022

Dear Sir,

Wdh ref. to above cited subject, please bE infsrmed that Tunnel T'77D of USBRL

Prored of National importance undet construclion in Bankoot, Banihal Distli Ramban.

iri 'oreak-lhrough of this Tunn€l was successfully achieved on 03{3-2022 and

=:::'cingly cenching work was completed in lhe month ol July'2022. Till this period

dewalering of Tunnel was dons from Norlh gnd. Aftor complotion of beoching rvo'k

waler llow by gravity towards soulh ond. Due to protection work al iuncllon the water

coming from tunnel was dlverted towards th€ channar through loca, nallah and the

ccnstructotl of local nallah was ilso done for smooth 
'low 

of wator'

Nov,re8$e Tun,rel WVD.lnF{fi9s.Efrlly, Plogged into T-77A ahd w er is channelizod

,iorii" tie taniu JnU Ui:iiriiilrfisrico 1 ti ceilified th6t henceforlh no dewaterins

,l,li ,e dav fiom T-77A Ch'annar.

Thanking you.

For and on behalt of
lrcon l^lornational Lld

(P. Swlmrnalhsn)
Gtilci."ir/T.770

c,,ot trt 1 COM/8N1, to' klnd ln'ormatlon pltlte'
2 Oftn olfiwl, Pollullon Conlrol Eorrd Rrmbrn lot krrld lntonrrutron plcaso'

3 PMIABQI lgl lntorm0llon ond nocelrcry 8otion pbauc

d.,t , r, : (1,1, r rI'r' ,l { tll,in fl ' , lr 'll00lt. ll{(t
ru,.,' C I r; b r ,, I (..r,ltr. llkal. l{lv Orlhl.lloo tt' flol^
r,t ,'rt.il,r',. r,r tr r.r I itl'll'lll&000' laafzoeo

i .- ,r ,,,r. . ' ( ,ilr vr J, lvob w*u.fulolr.oau
(.t ., ..,.,,r ll,Lleltoolrrolln

Dv. Commissionor,
Distt. Rrmbrn- 182145,
.lGn.mr:-Xashnrii
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ANalaxo4s- E

o.
.U! ABGT e

I
a

ABCI INFRAS'I'RtJ(]TIJRl], PV'I.. IJI'D.

Ref o:-ABc/lRcoN/r&VCA/2023-24/5s8

,aR-O{N) Il,l.l.t pd..,
Vlit Lhri.l S.r*.t
Dl.n. Rinb.n Jetcl t21lic
E-MaI : .tclnlrrbd$hrtCenr.t.oil
Watafl a : rww.ab.{n}r.cd'l

Dated:t'loolxnt

To,
Th€ Chief Agricultural Offlcer,
Ramb:n
Dist. Ramban, J&K - 182 143

Job: Construction of Balance Work forTunnelT77D (Km146.62 to 148.3G Approx.l on th€ westcm
slde of Biscellarl Rlver on Katra-Eanihal Sectlon ot USBRT Proiect - package f-77D (Rl.

Ref No: tOA No, IRCON/I&|( CETVJAT/l4/1Ol4lK-Blr-nDRl4ZO, Oated: 05.07.2019
Subiect: Connitution of Joint committee in c.se OA,No.706/2022, Astar Ahmad Neiar t S Mininry o,

Envircnment, Forests & Climate Change & Orslpendint bcfore Hon'ble NGf - ReSarding
Hearingdate: 17-0$2023

Relardin! the Restorc

Dear Sr,

Reference is made to the above subiect and the court's hearing dated 17-05-2023 wherein the order was
passed as follows:

a. tn the course of hearing the appl'rcant has shown thefactual position ofthe site in question by making

a video call and has pointed the deficiencies.
b. Respondent no.&Project Proponent has mentioned that the retention wall is being constructed and

it5 completion will be expedited and the debris lyingon tte spotwill be removed and requisite remedial

measures will be taken
As the .loint Committee has advised Respondent no.8-Project Proponent for the restoration of the

atricultural land at village Channar Bankoot Banihal.

ln this regard we would like to requestyourgood office to kindly advise us that whether the restoration be

crrried out by Respondent no.8-Project Proponent or the Amount of Restoration be deposited in the office

of chief Agricultural office/or any other office advised by your good self with the sum of amount to be

deposited.

As in the past the vide your letter no. DlcAol1l2o22-23/3186-90 Oated 31-03-2023 the amount of ctop

compensation of Rs. 69084.00 was deposited in SDM Office Banihal vide our Lettet no.

ABC.I tRcDN / r&K/ P N 2023-241 357 Dated | 15 I 04 I 2021.

Your kind advise in this retard would be very much appreciated.

Your, faithfully,

For AECI lnfrtttructu ttd

Autho
Cc:- Deputy Commistlone

Divisional Offker - ,X

- for your kind lnformation Please

PCB - mban- for your kind lnformation please

SDM - Banihal- For your kind lnformatlon please

cGM- IRCON - for your klnd information pl€are

6M-T770 - IRcON - for your kind lnformation please

fugd.()fic:Room h. {,6h Floor, \ia$I,|d..,2r, s.d Boic Rdd, l(dtb?moTd:0x}1072012 Fu:03}10720{'1, Ernal:lohb$ldila'om

fla,Sdr0ii{}h!!,OZlm$rcmndyC{nl(ddrCrhTt,}i;Ddtll000Id:0ll'2ulll!i,&32405,FlI:011{EEef6,E+rdd*t0ndft'ott
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/ ABGT b\'r( | t\l l{,rsIl{l ( IIrt{1. t,\, I r.tl, I tllf, t1tut tr'|.,rt p..,tY.
llktlitt I 

^1. 
ia rt It th+l;t

Rot No: . A8ct/tRcoN/r&t(/( A/rorl. r4lIto 
lJarq.r: 2710712071,

To.
Ihe Sub Dtvistonal Maglstr.te,
Eanihal
f\r\l R,inrlr,Ir, j&k l$2 l4t

Job: construct'on ot Barancc w-o* tor Tunner T77D (xm146.6 2lo 148.36 A*'tor.) on the werternside of Biscelari Riv€r_on K.ara-Banih"l S."fi;;;;;;t ptoiect _ package r -Tto (Rl.Rer No: toA No. rRcoN/l& x ceW w nitrsiiii-iiil iiioii, o"r.o, or.o,.rogMattcr constitution of Joint commrtte€ i; ca." 
"r 

do n".ror6a 22, Astat Ahmad Naiat vs Miaistt t
,"r, ,"".,n.olll"'lt"rllrll#"t" o climate chanre ton, p"r'l-ing o"ror" Hon,bre NGT- Resardios

ABCr/rRcoNr&K/ p Al 202?-24 I 3sL Dt. ts{,4-2}23
9DMB I 2023-24 I 382 O eted.t 2o_o7 _2023

l.:y."1,t of Rs.69o84-damages assessed by CAO-Ramban for Rabi& Khait C.op rtVillate Bankoot Tehsil Banihal - Re&rdint

Ref: Our Letter:
Re, Your Letter;
Subjact:

Authoti.ed 5 atorY

Dear Sir,

Reference is made to the above subject and your retter SDMB/2023 -24,/i,82 }atedt 2t.47-2023 piease !einformed that the date of cheque No"311568" Amounting ns. iloio.oo or,"a $/o4/20230f wh,ch:1."date has €xprred had been replaced by Depositing the Am;unt of Rs. Rs. 69084.00 vide RTGS- Refere.ce.F88T232o27470731/5ub Divisionar Magistrate in the Account No cD-621 as mentioned in your ie*e.
referenced above.

Your Bood office is requested to kindly acknowledge receipt of the payment and also return the Expired
Cheque No"311568" Amounting Rs. 69084.00 Dated !S/04/ZO23 to this off.ice.

Yours faithfully,

Fot AbCl lnf r.sttud(E Pvt. Ltd

-Ql

cc:' Divi..io^al Olficer - ,( PCB - Ramban- for your kind inlormation please
CAO - l{amhan. For your kind information please
CGM' IRCON - lor your kind information please
CM-T77D .- IRCON - lor yow kind inlormation please

Rrgd, 0ffico : Room N0.4, 6th Floor, Wsurdra, 2//, SaralBoso Road, Kof,ata-?00020 Tel ; 03$40722042Fax 0334072fr41,E+rtatl : kdala@aboiffia.om

204, Soufi Dethi Hous,l2, Zamdpur Cmnraify Cmte, hkstr Colary, New Ddi:llOlE Tsl : 0t1.2923113'1, 2932()5, Fa : 011{562S6, E+ailddi@aidhln.com

Aruxe{bRF -:r-410



. ,\urtx*r_l

I!1P:rrt, commtsstoner,
F(amDan.

No:Cc/CAO/Rbnfil02S-2a/.lt//- D. 
Darea: l,L eug2o2?

Sub: Regarding the Restoration of the Agriculture land thereof.

Ref : ABC| lnftastruc{ure retter No ABcr/rRcoN/J &KtNGTt2o23_24t38g dated 10 Aug2023.

Yours Sinoerely

GOVT OF IND'A
UNION TERRITORYOF ,AMMU&KASHMTRDEPARTMENT OF AGRICUTTURE PRODUCTION AND FARMBR S WELTAREOFFICE OF THE CHIEFAG RICULTURE OFFICER RAMBAN

(Ram Sharma)

)

chi

\r'

\../
',.,./

)
gdculture Offlcer
Ramben

Copy to:-

frr:,#rll;:"rer, 
ABC, tnfrastrucrurc pvr. Lrd, T77D Tunnet projecr Banihatfor your

Respected Sir,

Kindly refer the above cited mater, in this regard a spot visit was done on dated11 Aug 2023 and accordingry estimate i"r'"rari,i", of the rand measuring 1.50 Acre wasdone. The rcstoration estimate is enclosed h";fth.-
Thanking your Sir,

1.
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sT RE T T
BANIHAL

TotalArea = 1.50 Acre
= 12.00 Kanals
= 65280 sq feet

@ 0.3 Mtr Depths

= 65280/35.315 (1 Cum = 35.315 sq mtr)
= 1848.5 Cum

Approved Govt Rates for Slush removal = Rs 158.721Cum

= 1848.5 x 158.72

= 293393.92

Say Rs 293394.00

T

D

)

^'$-I --r' - -'
(Rbm $opalSharma)

Chlef Agrlculture Officer
Ramban

;
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;1 ABGT g
..ut('l tNt.'R.ts t.trt ( I t,Rt.t P\,.1.. l..t-l).

Ref No: - ABCI/IRCON/r&VNCy/tO2t-24/!s9

To,

Ttc Sub Divlsbnal MrSbt?.te,
8.nh.l
Oist. Ramban, J&K - 182 143

for ABCI lntrartrucra An. ttd

lob: constructron of Bsrrnm worr fior Tunnrr rnD (rmr45,6 2lo r4E.r6 Aggto..f on ,rc wcrtcmsldc of Blscrllerl Rlver on Xrtr.-Brnlh.lS.Gtlonol USgnL prclect _ ?.ck4e T-nO lnl.li_y, I'o^ r{o. rRcoN/l&x cEr.vrAT/r{/tor.N;in;;;i;, o.ted1 (E.o.2otsMat.ri coo$hrtron of Jornt commrnee rn c.r. ot dl ro.roelioz 2, ,ogtt Ahmad ,zlar w rJru,irtyol Enyironm.nt FoGstr & c*m.rr chrnr. a on, p"nitni uerore xon,btc rcr- aqili'l,.it He..ing d.E: 17-{15-2023
nC{: Orr letten ABCVTRCONI&VPAy'ZO23-24/3S1 Or. r$04-2023RcfYourtatt.r: SDMBr:023-24/382 Dated:2G07-2023Subit<t Paynlmt3 of Rs.2,93,39.ldamagrs assesed by cAo-Ramban for Restoration of tand

at VillagE Bankoot Tehsil Banihal - ReSarding

Dear Sr,

Referenc 
'5 

made to ttie above.subject and the retter received from wonhy Deputy commissionerRe''t w€ Letter No. ocn/ARAs/202:r-zclzc+cr oatco: uiiiii ."g"roing *,e restoration of hnd for15 
'cers 

of rand as actessed by .nief Agricurtunr officer vid" r"n.i 
"" ccrcaolehn,n.!24r*r7-4

detad: lV0Vdr2t for the Amount of Rs. Z,S3,l9a flm t.a; N-hety:It.Ge Thousand Thr€e Hundred andXitct, Fqr Onlyl.
As per directions of wonhy Deputy commissioner vide rettermentioned above the Amount of Rs.zg+tgaftro bc [inetv'rhree Thousand rhree Hundred .rJ N;;;;;, onryf. Vide RTG] ReferEnce:B8Ir322{9r5!t6{5^ub DMsionar Magistrare in ttre accouni't,to' coszt has been depoited ont2ltlu23.

Your tood ofne is icquened to kindly acknowledge receipt of the payment accordingly.
Youn hithfully,

oate* rzloEl2O?3

-

Rtgd.Ullo:&mh

ila,SorOrt]h!.,tl

Cc:- Divi*rnel Officer - J( pCB - Ramban. for your tlnd lnformafion please
CAO - Ramban. For your kind lnformation please
CGM. TRCON - ,or your &tnd lnformation please
GM.frTD - IRCON - for your llnd lnformatlon please

{, & Fb!, ffrdr, ?r, sud r0$ Rrd, rfidr.r'M} H 0t!{lt20ar Fu 0$a0,,0{r, Enrr : BrrlonrronL*rrcau*rafi,xrrc&[h0a$oailr:,lr.rflrarlr, lo!2s, ru. orrwq E,,$ai0dda.-

W'rt
audlortcd Stgletoiy
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,,1 ABGI E
ABCI lNl.-t{/ts t.til r( I I rl{l,t t'\,.t. l,t.t).

Ref No: - ABCI/|RCoN/,Ax/NGr/e023.2413Be

To,
fhe Sub Dlvlslonal Maglstrate,
Banihtl
Dist. Ramban, J&K - 182 143

r71R.E(N) T Prol.ct
MlhC. Trlnlh.t 8
Dl.tt R.tnbln JtN-t12t{0

.bclhtr.b.nth.tOgr.I rhwr.,* ibcthta corr

oatedt t2/o8l2o2t

lob: construction of Barance work for Tunnsr T77D (rm146.6 z ro 148,36 Agotot,l on rln wct,nslde of Bisce*arr Rrver on Katra-Banrharsectron o, usBR[ prorect - prcka 
8e wo B),!l tro: toA No. tRcoN/r&x cET.VJAT/14/1014/K. sii-7i:ini)i,ortedt os,oT.zotsMatter: constltutron of Jornt commrttec rn ca." or dn m.zoon oz2, Asl,,at Ahmad N.lar vs uriat v,tof Environment, Fo?ests & Cllmate Change & Ors, penilng before Hon,ble !lGi_ A"iAtiLast Hearint date: 17-05-2023

rD

ABCUtRcoN/J&X/p Al 2O2t_24 B1r. Ot. 15_04.2023
sDM8/2023-24/382 Dated: 2G07-2023
Payrnents of Rs.2,93,394-damages assessed by cAo-Ramban foi Restoration of !.nd
at Village Bankoot Tehsll Banihal- Regarding

Dear Sir,

Reference is made to the above subject and the retter received from worthy oeputy commiJsion€r
Ramban vide Letter No. DCR/ARA,/2023-241243-4s Dated: 12.8-2023 regarding the restordtion of land for1.5 acers of ra-nd as accessed by chief Agricurtural officer vide tetter no cclceo/ eulzozl-lilziti-t-zt,dEH: L2lWl2023 for the Amount of Rs. 2,93,394 (Two lac Ninety-th7qg th.usand Three Hundred andNinety Fou. Only).
As per directions of worthy Deputy commissioner vide retter mentioned above the Amount of a5.2,g33g4
lTwo Lac ,rinety'Three Thousand Three Hundred and trrinety.riur onryt. Vide RTGS_ Reference:FgBfat?249tl964,6lsub Divisionar Magistrate in the Account No co-621 has been a"p*r"l 

",,21E12023.

Your good office i5 requested to kindly acknowledge receipt of the payment accordingly.
Yours faithfully,

Ref: Our Letter:
Ref Your Letter:
Subject:

Fot liml lnlnstlu6.4il
(

Pvt. ltd

sAuth
Cc:- Divirional Officer - ,K pCB - Ramban. for your klnd lnformation please

CAO - Ramban- Fot yout kind lnformatlon please
CGM- IRCON - for you, klnd lnformatlon please
GM-r7D - TRCON - lor your klnd lnlormatlon please

tugd'Ofio:Rmt{o l,00rFk)il,vuontu,2/1,s0d8000R0d,(ms[.Iffi20Ic;tst{071iu2tu:03310l?2fit,Enrd:tdd0.offi.m

al,solro.tilh|r,t2,IrTUUdpucormn{vcmrn,nttlrcdcry,l}rOet*flofitler:0lr.29l3lt3r,1021216,Fu,orrwdileJfiuur*,-

auext*r-4

6#
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